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INTRODUCTION

I, the Chairman of the Public Accounts Committee, having been au-
thorised by the Committee to present the Report on their behalf, present this
Twenty-fourth Report on the Appropriation Accounts of the Government ot
Delhi gor the ycar 1956-57 (1st April, 1956 to 315t October, 1956) and Finance

Accounts for the years 1955-56 and 1956-57 (1st April, 1956 to 31st October,
1956) and Audit Reports thereon.

2. These Accounts were laid on the Table of the Lok Sabha on the
dates mentioned against each —

Appropriation  Accounts, 1956-57 (1st April,
1956 to 31st  October, 1956) and  Audit

Report, 1958 . . . . . 24-11-1958
Finance Accounts, 1955-56 and Audit Re-
port, 1956 . . . . 10-3-1959

Finance Accounts, 1956-57 (1st Apnl 1956
to 3Ist Ounbcr, 1956) and the Awin
Report., . 21-4-1959
3. The Committee examined these Accounts and  Audit Reports

thercon at their sitting held on the 25th July, 1959.

4. The Working Group constituted by the Committee on Delhi and
Himachal Pradesh Accounts considered the statement showing action taken
or proposed to be taken pursuant to the recommendations made in the Thir-
teenth Report of the Committee at their sitting held on the 19th  August,
1959. and their observations as adopted by the Committee have been embodied
at appropriate places in the body of this Report.

5. A brief record of the proceedings of cach sitting of the Committee
has been maintained and forms part of the Report.

6. The Committec u)n.SldLer and approved this Report at their sitting
held on the 20th February, 1960.

7. A statement showing the summary of the main conclusions and
recommendations of the Committee has been appended to this Report (Ap-

pendix XI).  For facility of reference, these have been printed in italics in the
body of the Report.

8. The Committce place on record their appreciation of the assistance

rendered to them in their examination of these Accounts by the Comptroller
and Auditor-General of India.

New DELHI; UPENDRANATH BARMAN,
The 20th February, 1960. Chairman,

Public Accounts Committee.
Phalguna 1, 1881 (Saka).
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I

FINANCIAL RESULTS OF THE GOVERNMENT OF DELHI
DURING THE YEAR 1956-57 (1ST APRIL, 1956 TO 31ST OCTOBER,
1956)

Consequent upon the enactment of the States Reorganisation Act, 1956
the erstwhile Part ‘C’ State of Delhi became a Union Territory from
1he 1st November, 1956.

No Appropriation Accounts relating to the period from 1st April,
1956 to 31st October, 1956 were prepared as no separate budget grants and
appropriations were made specifically for this period.

Excess over Voted Grant

2. The “Grand Summary” appended to the Audit Report showing the
Grants and Appropriations for the whole year 1956-57 and the actual ex-
penditure thereagainst upto the 31st October, 1956, however, disclosed an
excess of Rs. 1,21,921 in Grant No. 1o—Administration of Justice. The
Committee had already recommended in para 13 of their Sixteenth Report
(Second Lok Sabha) the regularisation of this excess which has been regu-
larised by Parliament vide Appropriation (No. 7) Act, 1959 {Act No. 40
of 1959]. ’
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FINANCIAL IRREGULARITIES, LOSSES, ETC.
Rehabilitation Department

Incomplete and Improper maintenance of accounis— cAppropriation Accounts for
the year 1956-57 (1st April, 1956 to 31st October, 1956) and Audit Repore,
1958, Para 3, Pages 1-2.

3. In their Thirteenth Report (Second Lok Sabha) (Paras 20 to 24),
the Committee had expressed concern over the unsatisfactory state of the
accounts in the Housing and Rent Office under the Delhi State Administira-
tion. The folowing further irregularitics have been brought to notice by
Audit in that office -

(f) An examination of the receipt books at a rent collecting centre
revealed that the receipis for the period from the 8th  September, .
1956 to 28th September, 1956 had not been brought to accoupt.
The available counterfoils of receipt books disclosed that a sum
of Rs. 1,429 had not been credited to Government Account
and that a sum of Rs. 1,074 was irregularly retained and credited

to Government on later dates after altering the dates on the
counterfoils.

{i1) A sum of Rs. soc was deposited by a displaced person on the
19th May, 1950 as an advance to cover the cost of building
materials, etc.. to be supplied to him and a cash receipt was issued
over the signature of the Assistant Engineer. It was, however,
found at the time of adjustment of the balance in Qctober, 1956
that the original deposi! had not been credited to Government,

(iir) The schedules of monthly settlement with the Treasury were
not submitted to audit in support of the monthly accounts since
May, 1956. A surprise inspection conducted in November, 1956,
which was followed up by detailed investigation by the Admi-
nistrative authorities in that month revealed that against
Rs. 30,570, shown in the cash book as having been remitted into the
Treasury on the gth May, 1956, only Rs. 3,570 had actually bcen
remitted. Another sum of Rs. 12,397 was shown in the cash
book as remitted into the Treasury on the 14th June, 1956
though in fact no remittance had been made. Even the cash

balance of Rs. 3,696 as per cash book entries upto the 8th
November, 1956 was not there.

(fv) A sum of Rs. 1,646 collected during the years 1954-55 t0 1956-57
from the monthly salaries of the Field Staff of the Orpenisation
on account of rent of the premises occupied by them wos not
credited to Government.

4. Explaining the action taken against the officials ccncerned. the Secietary,
Ministrv of Rehabilitation, informed the Committee that in regard to itcm?i)
the Rent Enforcement Inspector who was 1eported to have emtezzled’

2
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Rs. 1,429 was still absconding. A sum of Rs. 1,074 was recovered from the
Rent Collector who had misappropriated the same. As for item (#), the:
Assistant Engineer and the Cashier responsible fur not crediting the sum of
Rs. 500 had been arrested and they were being prosecuted. A sum of
Rs. 500 had since been recovered from the Cashier. As regards items (iir)
‘and (1v), the Cashier responsible for the irregularities was under police

custody and the cases were subjudice.
*

“The Commitiee arc concerned to sce that the Ministry of Rechabilitation
had not so far fixed responsibility for laxity in supervision by the supervising
officials concerned in these cascs. They, therefore, desive that Government should
pay more aticntion to this aspect in the intercsts of efficient administration ani
submit to them a report stating the action taken in the matter as early as possible.

5. The Committee also took up consideration of the Report of the De-
partmental Enquiry Commitiee set up by the Ministry of Rehabilitation to
look inte the working of the Organisation in-charge of the houses, tenements,
shops, etc. constructed for displaced persons in Dethi. [The earlier Com-
mittee had criticised the working of this Organisation in para 23 of the
Thirteenth Report (Second Lok Sabhal.

6. The report of the Departmental Enquiry Committee revealed a very
unsatisfactory state of affairs in this Organisation ; there has been considerable
laxity in the observance of accounting rules, procedure, etc. Even the basic
records in respect of cash transactions and property registers were not
maintained properly; and at the time of taking over buildings, etc. from the
C.P.W.D., no complete check list of properties was prepared. Lack of sup-

ervision and control by the high officers in the Delhi Administration had
to a grear extent led to this situation.

While the Committee appreciated the difficultics faced by the Administration
at that time immediately following partition, they fclt that the Departmental
Enquiry Commitiee had rightly held that the Housing and Rent Officer and Secre-
tary, Relief and Rehabilitation Department of the erstwhile Delle State, together
with thetr subordinate staff directly conmected with the work of this Organisation,
should share the responsibility squarely for this unsatisfactory state of affairs.
The Committce, therefore, felr thar the disciplinary aspect of the case had not been
pursued fully and asked Governmeut thar the cascs should be reviewed.

7. From a note* furnished by the Ministry, the Committee find that the Go-
vernment have decided te convey their displcasure to all the officers through
their Departmental Heads and that nccessary entries in the confidential reports
of the officers would be made. In the opinion of the Committee, Government
had been needlessly mild i this case although the officials were guilty of serious
japses amounting to culpable neghgence.

8. As regards the measures taken to ensure the progper up-keep cf the
accounts and the property register, ctc. the Secretary, Ministry of Rehabilita-
tion, stated that the property register had been completed and the details of
realisation, demand, collections, etc. would be brought [ up-to-date by
Mazch, 1960.

The Committee drew attention to the observations of the Depanimental
Enquiry Committee that at one stage the C.P.W.D. were agreeable to under-
wake this work; but no tangible progress secmed to have teen mede in kst

*Net prioted.




regard and the Committee enquired why the maintenance of the property
register could not be entrusted to the C.P.W.D. They were informed that
-this matter has been taken up by the Ministry of Rehabilitation with the
-Chief Engineer, C.P.W.D. and the Ministry of Works, Housing and Supply.
The Commitsee would like to be apprised of the final decision in this maiter.

Expenditure on Relief and Rehabilitation of displaced persons—Para 4,
pages 2-3.

9. According to Audit, the total expenditure on relief and rehabilitation
-of displaced persons during the year 1956-57 (upto 31st October, 1956)
amounted to Rs. 8.17,584. The expenditure mainly consisted of charges
on work-centres for men and women, running of homes for unattached women
and children, etc. and it was met from grants paid for the purpose by the
Central Government.

No payment of loans to individual displaced persons was made during the
period from 1st April, 1956 to 315t October, 1956 as no funds were allotted
for that pu-pose. Recovery of a sum of Rs. 18,73,522 was outstanding on the
31st October, 1956.

The vear-wise break-up of the outstanding amount is as under ;(—

Nature of Loan

Urban Loan Educational Loan’

No.of Amount No.of Amount

cases Rs. cascs Rs.
195C~§1 . . . . .. .. 614 35,192
1951-52 . . . . 278 33,848 742 67,471
1952-53 . . . . 970 ' 1,55,510 812 98,760
1953-54 . . . 1,470  2,66,350 1,012 1,02,70K
1954-55 - . . . 1,899  3,09,320 1,183  1,53,490
1955-56 . . . . 2,084  4,00,661 1,352 1,70,804
1956-57 (upto 31st October,
1956) . . . . ‘1,074 61,081 842 " 18,237
ToraL . . 7,775 12,26,770 6,557 6,46,752

— (U

In para 27 of their Thirtecenth Report (Second Lok Sabha), the Com-
mittee had already sounded a warning emphasising that the Ministry of
Rehabilitation should pursue vigorously the question of recovery of these
loans, as otherwise, chances of recovery would become poorer as years passed

10. From anote(Appendix V) furnished by the Ministry of Rehabilitation,
the Committee observe that under the schemes sanctioned by the Ministry for
the ;. rehabilitatiop of displaced persons from West Pakistan, small Urban,
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Rural and Educanionat loans were advanced to deserving displaced persons
through the agency of the State Governments who are also responsible for
the recovery thercof. These loans were advanced to help the displaced
persons to () settle in trade and business, etc. (i7) resettle on land and (i)
prosecute their studies in India and abroad.

The recovery of urban loans would start after the expiry of 3 years and
was to be completed in subsequent 3 years, while the educational loans were
repayable in 4 to 6 years after disbursement. These terms were, however,
relaxed in the case of claimant loanees with the introduction of the compensa-
tion scheme. As all loans paid to the displaceu persons were declared to form
part of the Compensation Pool, the loans paid to the claimant displaced persons
were considered to be as part payment made against their verified claims.
They were thus declared as “Public Dues” under the Displaced Persons
(Compensation and Rchabilitation) Rules, 1955 to be adjusted against com-
pensation payable to these claimant loanecs.  Since the payment of com-
pensation involved lakhs of claimants and it would take some time for these

loanees to get their compensation, recovery from them could not be made
within the stipulated period.

11. While admirtting that the progress of recoveries effected from dis-
placed persons in Dethi has not been satisfactory, the Ministry has observed
that it was mainly due to the following reasons :—

(a) A large number of loances who were advanced loans in the vears
1948-49, 194g9-50 and 1950-51 were residing in camps at the time
of the reccipt of the loans. They had since then been provided
with aliernative accommodation or had moved away from the
camps and their present addresses were not known.

(b) The financial position of most cf the loanees had been found very

poor and as such it was hard to make recovery of the loans from
them at all or in lumpsum.

(¢) Certain cases for recoveries of loans from defaulters as arrears of
land revenue were referred to the Deputy Commissioner of Delhi
but he refused to accept these cascs in the absence of an enactment
for the recovery of such loans from displaced persons as arrears
of land revenue and the matter was referred to the Chief Com-
missioner Delhi, in 1950. In 1956, f.e. after six years, the then
Dethi State Government instructed the Dy. Commissioner, Delhi
to recover the loans from displaced persons as arrears of land
tevenue in view of the decision of the Bombay High Court reported
as A.LLR., 1955, Bombay 305 Bank of India versus John Bowner

& Orthers. Since then cases were being referred to the D. C., Delhi
for recovery from the loanees.

The Committee understand that the work regarding recovery of the outstand-
ing urban loans has been transferred to the Delini Adniimistration sn January, 1959,
and that the Deputy Commissioner, Delln is taking vigorous steps for the recovery
of these loans as arrears of land revenue. The Committee would kke to know the
progress made in regard to the recovery of these outstandings. In regard to
educational loans it is understood, all such loans, irrespective of the amount
paid to non-claimants, are to be remitted.



12. In para 28 of their 13th Report, the Committee had also emphasised
that special steps should be taken to bring the personal ledgers of the loances
up-to-date and ensure their proper maintenance in future.

The Committee understand that 1,413 personal ledger accounts out of
3,200 under the category of Urban Loans have been brought up-to-date and
that those in respect of Educational loans are being brought up-to-date.
The Commitice would like this work o be completed expcditiously as without
the knowledge of the precise amount of loan owtstanding agaimst each loance
recovery will not only be incomplete but also be delaved.
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OUTSTANDING RECOMMENDATIONS

13. The Committee shall now procced to deal with some of the more
‘important items outstanding from their previous Report on the Accounts of
the D:lhi Administration (13th R »or'—S% wcond Lok Sabha) ; those of less
Amportance are referred to in App:ndix [—Statement showing action taken
or proposed to be taken thereon by Government as revised and brought up-

to-date, on the basis of the material furnished by the Ministry of Home A ffairs,
etc.

Irregularities in the accounts of the Motor Vehicles Licences, para 31 of the
Thirteenth Report (Second Lok Sabhay—Item 160t) of the Statemenmt showing
action taken on the outstanding recommendations of the Commutice

14. In Para 31 of their Thirteenth Report the Committee had expressed
the view that if the Motor Licensing Officer had exercised proper vigilance and
discharzed his dutics in 4 more discreet manner, he could have detected the
fraud (misusc of Court fee stamps), that was being committed in his office and
suzzsted that suitable action should be taken against hiin tur the lapse on his
part.  ‘They also destred to bz informed of the departmenial action taken
agzainst the Accountant and two clerks who were found guilty in this case.

15. From a note furnished by the Ministry of Home Aftairs, the Com-
mittee understand that the departmental proceeedings against the delinquent
oificials had bzen completed. Oae Upp:r Division Clerk had been served
wi h a show-cause notice as to why he should not be removed from service,
Another Upper Division clerk had been held guaikiy of negligence and  had
been asked to make good the loss of Rs. 5,355 -. The Committee understand
from Audit that the sum of Rs. §.355 - would be recovered from him in 107
instalm:nts through his pay bills and that a sum of Rs. 50 - had been recovered
in July, 1959.

16. With regard to the Accountant, the Committee understand that he
retired in August, 1958, The Commirtee feel thar the fact thar the official had
retived 15 nog sufficient justificatton for not raking action agamst lim in the mateer,
In this conneztion. they would rofer to Article 351-A of the Civil Service Regula-
tions (As amended by Correction Ship No. 20 dated the 30th Scptember, 1958)

~wohich rcads as follows . — .

“The President further reserves to himself the right of withholding
or withdrawing a pension or any part ot if, whether permanently
or for a speciticd period. and the right of ordering the recovery
from a pension of the whole or part of any pecuniary loss caused to
Government if the pensioner is found in departmental or judicial
proceedings to have been guilty of grave misconduct or to have
caused pecuniary loss to Government by misconduct or negligence,
during his strvice including service rendered on re-cmployment
after refirement. T

1



Provided that—

(@) such departmental proceedings he = he >
<. ] * - » L .
(@) shall be in respect of an even which took place not more than four
years before the institution of such proceedings.
L » [ J » * * "

The Commuttee, therefore, desire that the disciplinary aspect of this case
might be reconsidered by the Delhs Adminiscration.

As regards the contention made by the Delhi Administration that it would
be unfair to take any action against the Motor Licencing Officer, the Cemmnttee
are not satisfied thar he should have been completely exonerated tn such a manncy.

Milk Supply Scheme—Para 32 of the Thirteenth Report (Second Lok Sabha)—
Item No. 17 of the Statement showng action taken on the outstanding recom-
mendations.

17. The Committee understand that the Milk Supply Scheme has started
functioning in the Capital from 1st November, 1959. The Committee would
like to watch the financial working of the Scheme. They trust that to enable
Parliament to have a proper appraisal of the vartous aspects of the working of the
Delli Milk Supply Scheme, a Financial Review pertamming thereto will be incor-
porated in the Appropriation Accounts of the Ministry of Food -and Agriruleure
(Department of Agriculture).

Water Charges—Page 14—Para 16 (vt — Andit Report. 19<6—Item 12
of the Statement (Para 25 of tic Tiuricenth Report, Second Lok Sabha)

18. A sum of Rs. 11.45 326 had been paid to the various local bodies in
Delhi during the years 1953-54 o 1956-57, as water charges for the supply of
water throagh public hydrants in displaced tpcrsons' colonies. Qut of this, a
sum of Rs. 3-61 lakhs only had been realised from the displaced persons. The
bulk of the remaining amount due was likely to be realised along with the
arrears of rent from them. The Committee inquired why the water charges
were not realised in time from the displaced persons. In evidence, the Secre-
tary, Ministry of Rehabilitation stated that in the circumstances prevailing
then, no recovery was possible from the displaced persons.

19. From a note (Appendix IV) fumished by the Ministry, the Com-
mittee, however, understand that as against a sum of Rs. 14-97 lakhs paid upto
31-3-1958 to the local bodies in Delhi, Rs. 4- 48 lakhs have been recovered
till June, 1959. The delay in reconstructing the accounts in the Office of
the Housing and Rent Officer [now Settlement Commissioner (GBP) ] had
hampered the recovery. By the end of March, 1960 the work of reconstruction
would be completed, when the exact amount recoverable would be known.
Further as the displaced persons had been permitted to pay the arrears of rent
in suitable instalments extending over a period of 7 years, the recovery of these
dues would be spread over a number of years.

The Committee do not feel happy at this stare of affasrs, the responsibility
Jor which lay squarely on the Mimistry. Had the accounts been maintained properly
Sfrom the outset, the recovery could have been effected currently from the displaced
persons without its being a’burden on them. The amount has swelled 1o such
proportions that recovery thereof has become a problem for Government. They-
srust that the arrears will be recovered expeditiously.



The Committee understand that the local bodies have been askea 1y the
Mingstry to recover the water charges from 1-4-58 onwards from the residerus
of the colomies. The Committee would like 10 know whether this instruction 1s
betng implemented by the local bodies.

NEw DELHI; UPENDRANATH BARMAN,
The 20th February, 1960. Chairman,
Public Accounts Ccmmitice.

Phalguna 1, 1881 (Saka).
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PROCEEDINGS OF THE TWELFTH SITTING OF THE PUBLIC
ACCOUNTS COMMITTEE HELD ON SATURDAY, THE 2sTH
JULY, 1959

20. The Committee sat from 10-00 to 11-30 hours.

PRESENT
Dr. P. Subbarayan— -Chairma.
MEMBERS

Shri T. Manaen

Pandit Jwala Prasad Jyotishi
Shri Shamrao Vishnu Parulekar
Shri Radha Raman

Shri Rameshwar Sahu

Shri T. R. Neswi

Shri Raghubar Dayal Misra
Shri T. Sanganna

Shri Yadav Narayan Jadhav
Shri Shraddhakar Supakar

Shri Amolakh Chand

Shri Rohit Manushankar Dave’
Shri T. R. Deogirikar

Shri Surendra Mohan Ghose
Shri Jaswant Singh

Shri S. Venkataraman,

Shri A. K. Chanda, Comptroller & Auditor General of India.

Shri A. Kalyanaraman, Depwty Comptroller & Auditor General of
India.

Shri S. Venkataramanan, Accouniant General, Central Revenues,
Shri P. V. R. Rao, Director of Audit, FR.S.C. S. & M.

VWA a W N

N I A I
NS WN O

SECRETARIAT-

Shri V. Subramanian—Deputy Secretary.
Shri M. C. Chawls — Under Secretary.
WITNESSES
Ministry of Rehabilitation
Shri Dharma Vira, Secretary.
Ministry of Home Affairs
Shri Hari Sharma, Additional Secretary.
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Ministry of Finance

Shri Inderjit Singh, Foint Secretary.

Shri K. L. Rathee, Deputy Secretary, Ministry of Finance and Finance
Secretary, Delhi Administration.

Shri A. G. Krishnan, Under Secretary (Deptr. of Economic Affairs).

Delhi State Adminisiration

Shri A. D. Pandit, Chief Conmissioncr.
Shri A. D. Pandc, Chief Secretary.

21. The Committee took up consideration of the (i) Report of the De-
partmental Enquiry Committee set up by the Ministry of Rehabilitation to
examine the working of the Organisation which was looking after the houses,
tenements, shops, etc. constructed for displaced persons in Delhi and the
steps taken to tone it up pursuant to action taken on para 23 of the 13th
Report of the P.A.C. (ii) Appropriation Accounts of the Government of Delhy,
for the year 1956-57 (1st April, 1956 to 31st October, 1956) and Audit Report,
1958 and (iii) Finance Accounts of the Government of Delhi for the years

1955-56 and 1956-57 (1st April, 1956 to 31st October, 1956) and Audit Re-
ports thereon.

MINISTRY OF REHABILITATION

{1} Report of the Departmental Enquiry Committee set up by the Mimstry
of Rehabiliration

22, Attheoutset, the Commitice drew attention to the following observa-
tions made in the no%c from the Ministry of Rehabilitation forwarding & copy
of the Report in guestion—

“ox X X X X X X The Ministry of Rehabi-
litation agrees with the Committee that after the lapse of so much
time and because of the prolonged period over which negligence
in this matter has taken place, it would be difficult to fix responsi-
bility on any single officer for gross negligence or failure of duty.
The Ministry of Rehabilitation agrees that the responsibility for
this state of affairs is of all the officers who held the post of
Housing and Rent Officer and Secretary, Relief and Rehabilita-
tion Department of the erstwhile Delhi State. from the date of
establishment of the Housing and Rent Office till the time that
Organisation was taken over by the Ministry of Rchabilitation
early in 1957. The Ministry of Rehabilitation has decided that
the displeasure of the Government of India should be communica-
ted to all these officers on their fatlure to discharge their duties in
respect of the management of Government built properties in
Delhi satisfactorily and thereby jeopardizing the Government’s
interests. x X X x x x "

af:gt ::rkcd the Secretary,Ministry of Rehabilitation to elucidate the matter

23. The Sccretary observed that the Ministry expected the Delhi State
Government to maintain the accounts, etc. according to th: normal rules, It
was only towards the end of 1956 that it came to the notice of the Ministry
that the accounts, etc. in the Housing and Reat Office were not being property
maintamed. »
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. 24. Inreply to a question as to when he came to know of the irregulari-
ties, the Chiet Commissioner, Delhi stated that the matter came to his notice
for the first time when the embezzlements took place in 1956 and the report
was lodged with the police. He then discovered that even the elementary pre-
cautions in the maintenance of accounts were not being observed. He im-
mediately ordered that necessary rules should be drawn up and the Finance
Department was asked to draw up a set of rules. He added that at that time he
was functioning as a purely constitutional head of the State so far as the admi-

‘nistration of the Rehabilitation Department was concerned. By about De-

cember, 1956, the Ministry of Rchabilitation had started the question of
taking over the administration of the evacuee propertics back from the Delhi
Administration and further action was taken by the Ministry of Rehabilita-
tion,

2s. In reply to a question, the Chief Commissioner stated that the pro-

y Registers and Demand & Collection Registers were being maintained
tn the Housing and Rent Office but they were not complete because the
C.P.W.D., who were constructing the quarters, had not supplied the details of
the completed quarters which were handed over by them. The properties
constructed by the C.P.W.D. were handed over to the Housing and Rent
Office in batches and the intimation for taking over the quarters was received
in the Housing and Rent Office through the Relief and Rehabilitation Deptt. of
the Delhi State later. Efiforts were made to prefare the Property Registers
but this could not be done as the data required for completion of these Re-
gisters was neither available in the Office nor was it forthcoming from the
C.P.W.D. Several communications were addressed to the C.P.W.D. to in-
timate the particulars of the properties constructed by them but the informa-
tion was not supplied by the C.P.W.D. The C.P.W.D. at one stage was agree-
able to undertake this work but no tangible progress was made in this regard
till 1954 when the reconstruction of these registers was taken over by the
Housing and Rent Office itself.
- e R R T e e oy %
™ 26. When asked as to how the rent was collected from the displaced
persons all these years, the Secretary, Ministry of Rehabilitation stated that
there was no collection of rent all these years. ®

27. To conclude, the Secretary, Ministry of Rehabilitation stated that
there had been a considerable amount of negligence in the preparation of the
Registers, ctc. In extenuation, he urged that this had to be judged in the
context of the situation prevailing at that time. Explaining the latest position
regarding maintenance of accounts, he stated that the Property Register had
been completed ; as regards the details of realisation, demand, collection, etc.,
these had been brought upto date upto the end of 1957.  The registers would
be brought upto date by March, 1960.

Para 16 of the Enquiry Committee Repore

28. The Committee noted that so far as the Housing and Rent Officer’s
Organisation was concerned, replies to all the Inspection Reports were duly
sent. The Dethi Administration, after making various references to the
Housing and Rent Officer’s Organisation, had senmt final replies to the

*Hiucidst lications of this statement, the Ministry of Rchabilitatior sub-
mugulyma:g:lw e under toc orders of the Minister no coercive measures or
pressure to effect recoveries could be adopted, yet this did not mean that recoverics,
which could otherwise be eficcted, were not made or that where the dhpw
tendered money of their own accord in repayment of their ducs, were being
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Accountant General, Central Revenues, only in two cases. The reply
in one casc was notsent at alland the files in the other cases were not forth-

coming.

29. The Committee desired to know the reasons as to why the replies
to the Audit notes were not sent to the Accountant General, Central Revenues.
The Chief Commissioner stated he was not in a position to say anything as the
officers who dealt with the matter had already been transferred. When he
took over the charge of the Delhi Admimstration, the Department was
simultaneously transferred to the Ministry of Rehabilitation.

Para 7 of the Enguiry Commiittee Report

30. The Commirttee noted that the Enquiry Committee did not call for
the explanation of three officers who had worked as Housing and Rent Officers
as they were no longer in service. The Committee desired to know as to
whether any attempts were made by the Enquiry Committee to secure
the evidence of these officers. The Finance Secretary, Delhi Administration,
who was also a member of the Enquiry Committee, stated that these officers
held charge for a short period and the Committee felt that it was not worth-
while to examine them.

Para 17 of the Engquiry Committee Report

31. The Commirttee expressed the view that the disciplinary action
1aken by the Ministry against the officers concerned was not adequate. The
Secretary, Ministry of Rehabilitation undertook to review the disciplinary
aspect of the case.

Para 13 of the Repori—Water Charges

32. A sumof Rs. 14,97,107 had been paid as water charges to the various
local Bodies during the years 1953-54 to 1957-58 out of which a sum of
Rs. 3-61 lakhs only had been realised. bulk of the remaining amount due
was likely to be realised along with the arrears of rent due from the displaced
persons. The Committee desired to know as to why the water charges
were not realised from the displaced persons. The Secretary, Ministry of
Rehabilitation stated that in the circumstances prevailing then nc recovery
was possible from displaced persons. In reply to a question he stated that
stoppage of water supply would result in hardship to the displaced persons.

Para 10 of the Report

33. It was stated in the Report that at one stage the C.P.W.D. were
agreeable to undertake the work connected with the preparation of the
Property Register but no tangible progress secemed to have been made in that
regard till 1954 when reconstruction of these regisiers was taken over by the
Howming and Office itself. The Committee asked ths Secretary, Minis-
wy of ilitation to forwiard a copy of the relevant portion ot the Report
to the Ministry of Works, Housing and Supply with view to ascertaining the
reaction of the C.P.W.D. thereto.
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Appropriation Accounts of the Government of Delhi for the year 1986-87
(152 April, 1956 to 315t October, 1956) and Audit Report, 1958

Incomplete and improper maintenance of accounts, Para 3, pages 1—2

34. The Committee then turned to the irregularities brought to notice
in the paras of the Audit Report referred to above and desired to know the
{atest position.

. The Secretary, Ministry of Rehabilitation stated that with regard to
iteng) Rent Enforcement Inspector who was reported to have embezzled
Rs. 1,429/- was still absconding. The Rent Collector responsible for tem-
porary misappropriation of Rs. 1,074 was acquitted by the court.

36. With regard to item (ii) the Assistant Engincer and the cashier res-
ponsible for non-credit of Rs. 500/~ had been arrested and they were being
prosecuted. A sum of Rs. §00/- had been recovered from the cashier.

37. As regards items (iii) and (iv), the cashier responsible for the irre-
gularities was under police custody and the cases were sub judice.

EDUCATION DEPARTMENT
Page 5, Note 1, Audit Report, 1958—Losses, writes-off, etc.

38. Asum of Rs. 210/~ on account of loss of one radio set by thtef in
November, 1953 was written off by the competent authority in August, 1956.

The Committee desired 1o know the steps taken to prevent such thefts
in future. The Chief Commissioner stated that the radio set was installed in
the Government basic primary school by the All-India Radio under the Com-
munity Listening Scheme and it was stolen from the school premises. Such
radio sets were now kept under the custody of the Headmaster of the School.

MEDICAL DEPARTMENT
Page 5, Note 2, Audit Report, 19§8—Loss of linen in a Hospital.

39. Asum of Rs. 778 resenting cost of linen lost in a hospital was
written off by Government in ober, 1956. The Chief Commissioner in-
formed the Committee that necessary precauions had already been taken to
check the theft of stores from the Children’s Ward.

Disposci of Inspection Reports and Audit Objections, Paras 6-7, Page 3

40. Audit objections amounting to Rs. 26,40,116 for the period upto
315t October, 1956 were outstanding on the 1st April, 1959. The objections
mostly related to the Education, Medical and Development Departments.
The Chief Commissioner stated that there was improvement in the disposal of
audit objections. He had issued a waring that if the officers did not antend
to Audit Inspection Reports within a reasonable time, disciplinary action
would be taken against them. The Finance Department was also now keep-
ing a watch over the disposal of these reports.

41. The Commitice then 5r00ccded to take up examination ol the
Finance Accounts, 1955-56 and 1956-57 (1st April, 1956 to 31st October,
1956) of the Government of Delhi.
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Finance Accounts 1955-56
Pages 76-77— Detasls of Loans taken from the Union Government

(a) Serial No. 3—Loan for development of Cotrage and Small Scale
Industries. _

(8) Serial No. 6—Loan for expenditure on financing Capstal expen-
diture.

Finance Accounts, 1956-57 (ist April, 1956 1o 31st October, 1956)

Pages 58—65—Details of outstanding loans taken from the Union
Gopernment

(@) Serial No. 3—Loan for development of Cottage and Small Scale
Indystries.

(b) Serial No. 6—Loan for expenditure on Financing Capital Expenditure.
(c) S:nrz"ial No. 35—Loans for the purchase of 3 trucks, for the sludge

manure scheme

(d) Serial No. 36—Loans for the grant of Taccavi Advances to flood
sufferers for purchase of fodder and seeds for rabi crop.

42. The Committee enquired thereasons for not [specifying the rate of

interest, terms and conditions for repayment of loans granted by the Central
Government to the Delhi State Government at the time of their sanction.

The Finance Secretary, Delhi Administration referred the Committee

in this connection to the note (Appendix X) submitted by them to the last
Committee explaining the reasons for not having specified the rate of
interest, etc. at the time of grant of these loans. He reiterated that now
that the Consolidated Fund of Delhi State had been merged with the
Consolidated Fund of India with effect ftom the 1st November, 1956, there
was no question of the Central Government recovering any interest or princi-
pal from the Delhi Administration as Dethi was a Union Territory.

43. The Commutiee tnen adjosrned sine die.



PROCEEDINGS OF THE FIFTY-SECOND SITTING OF THE
PUBLIC ACCOUNTS COMMITTEE HELD ON SATURDAY,
THE 20tH FEBRUARY, 1960

44. The Committee sat from 11° 50 to 12- 20 hows.

PRESENT
Shri Upendranath Barman-—Choirman.

MEMBERS
Shri Maneklal Maganlal Gandhi
Pandit Jwala Prasac Jyotishi
Shri Radha Reman
Shri Remeshwar Sahu
Shri T. R. Neswi
Shri T'. Sanganna
Shri Jaipal Singh
Shri Amolakh Chand
Rajkumari Amrit Kaur
Shri Rohit Manushankar Dave
Shri Jaswant Singh,
Shri A, K. Chanda—Comprroller & Auditor General of India.
Shri G. S. Rau—Addl. Dy. Comptroller & Auditor General (Repori),
Shri S. Venkataramanan—Accountant General. Central Revenues.,

[
0% X A BwN

-
N

SECRETARIAT
Shri V. Subramanian—Deputy Secretary
Sbri Y. P. Passi— Under Secretary.
4s. The Committee considered and approved the draft Twenty-fourth
Report on the Appropriation Accounts of the Government of Dethi for the
year 1956-57 (1st April, 1956 to 31st October, 1956) and Finance Accounts

for the ycars 1955-56 and 1956-57 (1st April, 1956 to 31st October, 1956) and
Audit Reports thercon subject to certain minor modifications here and there.

46. The Coammittee authorised the Chaiiman to sign the Report and to
present it to Lok Sabha.

47. The Committce also authorised Shri Surendra Mohan Ghose..
Stri Amolakh Chand to lay the Report on the Table of Rajya Sabha.

48. The Commuttee then adjorrned.

D ————— )
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APPENDIX 1

Statement shoming action taken or proposed (o b: taken on the Outstanding Recommendations mads in the T hirteenth Report
(Second Lok Sadhia) of th: Public A:counts Committee relating to Delhi Accounts,

o i i ettt 1 4 e - p— N N J— N ——

Sl.  Para  Ministry or Depan- Recommendations/conclusions Action taken or proposed to be Remarks
No. No. ment concerned taken by Government
1 2 3 4 5 6
I 3 Rehabilitation . The Committee would impress Report submitted This Report was con-~
(Introd.) upon the Ministry to expedite sidered at the sitting
of P.A.C. held on

Home Affairs . the submission of the Report
of the Enquiry Committee,
appointed to look into the
working of the Organisation
which was looking after the
houses, tenements, shops,
etc. constructed for displaced
persons in Delhi and apprise
them of the action taken or
proposed to be taken by the
Government of India to fix

Report).

the 25th July, 1959.
(See Paras s, 6, 8
and 22 to 33 of the

responsibility for the grave




a 3 4

lapses for incomplete and
improper maintenance of Ac-
counts in the Rehabilitation
&ﬁ:mnent of the erstwhile

i Sate and to set the
Accounts on a satisfactory
footing.

6 Pingnoe . . . The Committee recommend that

the excesses disclosed in the

Delhi Administration . Appropriation Accounts,
1954-55 may be got regula-
rised by the i1ssue of an app-
ropriate order by the Presi-
dent under Section 72(2) of
the States Reorganisation Act,
1956.

Necessary notification regulari-

sing the excesses has been
issued by the Ministry of Fin-
ance.

8  Delhi Administration . (§) From a number of cases of The Delhi Administration have

irregular and unnecessary re-
appropriations, large savings.
etc., disclosed in the accounts
for the years 1984-§s and
1955-56 the Committee have
come to the conclusion that
there was definitely much
scope for improvement in the
control over expenditure,

issued necessary instructions
in this regard vide their letter®
No. F.g(2)/s8-Finance (B)
dated the 16th June, 1959

No comments.

No comments.

¥e



(is) The Committee also de-
precate the tendency on the
part of the Departments pre-
paring the estimates to inclu-
de provisions for schemes
details for which have not
been worked out or which have
no possibility of being execu-
ted during the budget year.
They would in this connection
draw the attention of the
Delhi Administration to their
recommendation made in
7 of their Ei l}i\;h Report (Se-

)

cond Lok Sa
4 10 WH&S. . () The Committec feel that the
- delays in obtaining the ad-
Home Affairs . ministrative  approval, etc.,

Delhi Administration . works and the Public Works
Department should in fact
have taken these factors into
account and framed the esti-
mates in a realistic manner.

(i) The Committee would also
suggest that the existing sche-
dule of powers of the Union
Territories in according ad-
ministrative approval and te-
chnical sanction to the execu-

(1) The Ministry

are not unusual in the case of

Housing and Supply agrees
that the instances of lapse of
funds provided for the various
civil works were frequent prior,
to the introduction of cen-
tralisation of works in the
Ministry with effect from st
February, 1958. This was
Jdue to the fact that each Mi-
nistry/Department was em-
powered to issue administra-
tive approval and expenditure
sanctions and to include the
provision in the budget for

*Not printed.

of Works, No comments.
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tion of a project might be
reviewed with a view to en-
suring the speedy execution
of the Projects and avoiding
lapse of funds.

-

works which were later found

to be not very ripe for such
inclusion. There was also lack
of proper control and co-or-
dination. It is, however,
hoped that with the adoption
of centralisation of works
procedure in the Ministry,
lapses of the kind commented
upon by the Committee will
disappear.

(ii) As regards powers, fresh
enhanced delegations have
been made in favour of the
Administrations for according
administrative approval, ex-
penditure and technical san-
ction and acceptance of ten-
ders in relation to estimates
for building and road works
vide the Ministry of Home
Affairs letters® noted below :

. No. 35/15/59-Ac.Il, dated
1-7-1959.

. No. 35/10/s9-Ac.1I, dated
3-6-1959.

. No. 135/9/s9-Ac.1l, dated

3-6-1959.

No comments.



s 1 Delhi Administration .

() The Committee would like

to point out that opening - a
personal ledger account with a
private bank evenin the official
capacity  of an  officer was
objectionable. as it  meant
withdrawalof money from the
Consolidated Fund of  the
State and keeping it outside
Governmentaccount. Further
the  withdrawal of money
not required for immediate
disbursement was in  contra-
vention of Rule 290 of the
Central Treasury Rules, Vol. 1.

(ify The Committee are not

convinced of the reasons for
the delay of four vears in with-
drawing the money from the
private bank and crediting it
o Government.  The Com-
mittee deplore the tendency
on the part of the Delhi Ad-
ministration of utilising funds
obtained for specific purposes
for other purposes. They
would caution against such a
practice in future as it is not
free from considerable risks.

*Not printed. )
1840 (Ali) LS~3 .

Necessary instructions to safe- No comments.

guard against recurrence of
such instances have been issued
by the Delhi Administration
vide their D.O.*No. F.o(2)/58
Fin. (B), dated the 11th June,

1959.




2 3 4 5 6

12 Dethi Administration . () The Committee consider that  Necessary  instructions  have No comments,
the withdrawal of money from been issued by all the Mini-
All Ministries . the “Treasury in advance of  stries/Delhi  Administration.

the date on which it is required

particularly at the close of

the year, is highly irregular,

In their opinion, such drawals

of funds to avoid lapse of

grants should be discouraged.

(1) The Committce would also
like to obscrve that the pro-
cedure  followed in this case
was not  in accordance with
the usual practice of disburs-
ing matching  grants, Nor-
mally, the Socicties should
invest their money in the first
instance and on the progress
of the actual work done, the
portion of the contribution
should be paid by Govern-
ment. The Commitiee, how-
ever, understand that the
amounts  given to the Co-
operative Societies were ulti-
mately  utilised by the Socie-
tics and the certificates of
completion of works and pro-

82



7 13 Home Affairs
Dethi Administration .
8 14 Delhi Administration .

eNot printed.

per utilization of funds had
been  furnished by them to
Audit.

(111) The Committee trust that
such irregularities would not
occur in future and the Ad-
ministration would cnsure that
matching grants arc paid on a
recoupment basis.

The Committee would like to
know the period over which
the collection of arrears of
land revenue has been spread
and the progress made  in
collection so far,

The Committee regret that there
was lack of proper planning
and foresight on the part of
the Jail authoritics in the mat-
ter of purchase of tools worth
Rs. 1,949  during 1954-55.
They should not have ordered
for the machinery without
getting  sanction for the cle-
ctrical installations. The Com-
mittee trust that the Delhi
Administration will issue sui-
table instructions to all De-
partments to sec that proper

A notc explaining the progress No comments.

made for the recovery of arrears
of Land Revenue submitted:
(Appendix II).

Necessary instructions have been
issued by the Delhi Adminis-
tration oide their communi-
cation No. F.(9)/58-Fin. (B),
dated the 4th June, 1959*.

No comments.

62



Delhi Administration .

co-ordination is ensured bet-
ween the various Departments
in such cases.

The Committee feel that the
responsibility for the proper
custody of stores in the ward
of a hospital should be on the
staff -in-charge.

All the four percons responsible No comments.

for the loss were repriman-
ded. Three of these are no
more in Government service.
It is not considered practica-
ble to fix individual respon-
sibility and make good the
loss. In order to prevent such
losses in future order has been
issued holding the Assistant
in charge responsible for such
losses in their respective wards.
The nursing Superintendent
has also been instructed to
check up the linen of the
Children’s Ward every quar-
ter. The Children’s Ward has
also been shifted to the upper
storey and a chowkidar has
been posted at the entrance of
the ward. This system will
avoid loss of Government
stores through negligence and
will ensure a better vigilance
by the Supervisory staff.



g0 19 Home Affairs . The Committec observe that The matter is under examina- Further Report from
not only were the current tion in the Ministries of Re- the  Ministry of

Delhi Administration . accounts opened by the Direc- habilitation/ Home Affairs. Home Affairs await-
tor, Women's Section with ed.
the Imperial (now State) Bank

of Indiain 1948 without prior
consultation of the Accoun-
tant General, Central Reve-
nues, as enjoined in Rule 623(c)
of the Central Treasury Rules,
Vol. I, but also they were not
closed till February and Oc-
tober, 1958 despite the ob-
jection raised by Audit in 1950
and instructions to close the
accounts issued by the Gov-
ernment in June, 1953. The
Committee are amazed at the
manner in which the Delhi
Administration  disregarded
the orders of the Government
of India for § ycars in closing
the Accounts. They would
like their displeasure to be
communicated to the various
Officers responsible for this
state of affairs.

11 2-24 Rehabilitation . . (1) The Committee would like The Dircector of Audit, Food, See para 8 of the
(See al Audit  to scrutinise Rent Rehabilitation, Sup .ly, Com-  Report.
S. No 1 C&AG. . . Registers, Property Registers,  merce, Steel and Mines has
ibid). Ground Rent Registers, Cash  informed the Ministry of Re-

[

#Not printed,

1¢



Books, Rent Ledgers Accounts,
etc, as reconstructed by the
Housing and Rent Office under
the Delhi State and report
to them irregularities, if any,
detected therein.

(i5) As regards the fixation of
responsibility against the in-
dividuals concerned for non-
maintenance of accounts, etc.,
the Secretary, Ministry of
Rehabilitation undertook to
institute a Departmental En-
quiry into the matter and to
submit a Report to the Com-
mittee by the 31st October,
1958. This Report was to
cover inter alia the working
of the Organisation which was
looking after the houses, tene-
ments, shops, etc. construc-
ted for displaced persons in
Delhi and steps taken to tone
it up. This Report is still
awaited,

(155) The Committee also desired
that a note stating the pro-

habilitation that action on this
recommendation would be
taken by his office.

Report submitted . . .

Note submitted, (Appendix III).

This Report was con-
sidered at the Sitting
of P.A.C. held on
the 25th July, 1959.
(See paras s, 6, 8 and
22 to 33 of the
Report).

The points raised in
the note were consi-

(45



26 Rchabilitation

gress made in the realisation
of rents from the displaced
persons and the amounts still
outstanding for recovery on
different accounts wig., rent
including ground rent and
monthly instalments of pay-
ments for tenements sold
under hire-purchase system
and the measures adopted to
ensure the proper maintenance
of accounts, property regis-
ters, etc. should be furnished
to them. They regret to
point  out that although a
period of more than six
months has elapsed, the Minis-
try of Rehabilitation have failed
to furnish the requisite infor-
mation,

The Committee would like to
be informed of the progress
made in the recovery of water
charges from the holders of
the tenements in the Rehabi-
litation Colonies in Delhi.

The Committee regret to observe
that the outstandings on
account of recovery of loans
paid to the displaced persons
have been increasing. They

Note submitted. (Appendix V).

dered at the Sitting
of the P.A.C. held
on the 25th July,

1959.

The Committee
would like to know
the latest position
regarding  recovery
of rent including
ground rent, etc.
from the displaced

persons.

Note submitted. (Appendix IV), See paras 18 & 19 of

the Report,

See Paras 9 to 11 of
the Report.

ge



14 28  Rehabilitstion
I8 29 Rehabilitation
Delhi Administration.

would emphasise that the
Ministry of  Rehabilitation
should pursue vigorously the
question of recovery as other-
wise the chances of recovery
will become poorer as Years
pass by.

The Committce would emphasise
that special steps should be
waken to bring the personal
ledgers up-to-date and ensure

their proper up-keep in future.

It is necedless to stress that ab-
sence of proper account re-
cords, will by itself be a big
handicap in effecting reco-
veries.

The Secretary, Ministry of Re-
habilitation undertook to
institute a full enquiry into
the circumstances  under
which the Audit Inspection
reports remained unanswered
by the Rehabilitation Depart-
ment of Delhi State. The
Committce would like to be

Reply is still awaited from the See para 12 of the
Deputy Commissioner, Dethi. Report.
As soon as a reply is receiv
from him, a ncte explaining
the positio will be submitted
to the Committee.

Report submitted This Report was con-
sidered at the Sitting
of PAAC. held on
the 2sth July, 1959.
(See para 40 of the
Report.)
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Trensport Department

apprised of the results of this
enquiry, the action taken
against the persons at fault and
steps taken to sct matters on a
proper footing.

(i) The Committee obscrve that

the rules for the accounting of
the Motor Vehicles and Tax-
ation receipts, etc, have not
yet been finalised . ®

representatives of the Delhi
Administration and the Minis-
try of Transport wherein it
was decided to abolish the
existing system of payment in
court fee stamps and instead
make collection :

(f) in cash in the Transport
Office

(i) in cash in the Treasury.
(111) by crossed cheques.

The Delhi Administration draft-

ed rules for the proposed
system and submitted these
to A.G.CR. in November,
1958. The A.G.CR. has
returned  these rules in the
3rd week of May, 1959. The
points raised by Audit are
being examined and the new
system is likely to be introduc-
ed shortly,

A meeting was held between the The Commijttee un-

derstand from Audit
that the rules on
the subject are now
being finalised and
that the new system
would be introduced
shortly. - They
would like a further
report in the matter
being made to them
in due course.

»See also S. No. s of Appendix II to the Thirteenth Report of P.A.C, (Second Lok Ssbha),
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mittee, if the Motor Licensing
Officer had exercised proper
vigilance and discharged his
duties in a more discreet man-
ner, he could have detected
the fraud that was being com-
mitted in his office. The
Committee understand that
an accountant, two clerks and
two stamp-vendors, who were
prosecuted were acquitted by
the court and the Delhi Ad-
ministration were now taking
disciplinary action  depart-
mentally against those who
bad been found to be guilty.
The departmental action ins-
tituted against the guilty
officials should be intimated
to the Commitice. They
would also like that suitable
action should be taken against
the Motor Licensing Officer.

against the defaulting officials
have been completed. One
U.D.C. has been served with
a show cause notice as to
why he should not be re-
moved from service. Another
U.D.C. has been held guilty
of negligence and has been
asked to make good loss of
Rs. 5,355/

The Accountant has retired

from service with effect from
August, 1958,

As regards the action to be taken

against the Motor Licensing
Officer, the matter has been
re-examined by the Delhi
Admn. It is felt that it would
be unfair to take any action
against him as the files were
not in bhis custody and he
himself arranged the special
audit at the earliest oppor-
twnity.,

Delhi Administration. (i) In the opinion of the Com- The departmental proceedings Scl:{ para 16 of the
eport.



17 33  Agriculture .

Delhi Administration .

18 33 Delhi Administration .

Do}

(Education Department),

« The Committee, while endorsing

the observations made by the
Public Accounts Committee
of Delhi Vidhan Sabha (now
defunct), emphasise that the
Dethi Milk Supply Scheme
which bad been pending for
more than § years should be
started without further delay
as considerable expenditure
has already been incurred on
it,

(i) The Committee would in-

vite attention to para 30 of
their Fifth Report' (1952-53)
wherein they had suggested
that whenever original do-
cuments were required to be
filed with a court, the De-
partment  concerned should
Invariably  keep photostat
copies of such documents as
have got an important bearing
on the disposal of the case
involving disciplinary action
against the delinquent offi-
ccrsl

(ii) Departmental enquiry be

held in the matter ard proper

A note explaining the latest See para 17 of the

progress il regard to the im- Report,
plementation  of the Delhi
Milk Supply Scheme submit-
ted. (Appendix VI).
Necessary  instructions have No comments.

been issued by the Delhi Ad-
ministration vide their Cir-
cular No. F. 9 (2)/59-Finance
(B),dated the 6th June, 1949.*

The court held the clerk con- No comments.
cerned  guilty and sentenced

Mot pringed,

Le
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disciplinary action against  him to undergo imprison-

the Head Master concerned  ment for one year. The de-

should be taken.* partmental proceedings were
instituted against the Head
Master, For the lapse on
his part he has been given a
warning by the Chief Com-
missioner, Delhi.

19 34 Delhi Administration (i) The Committee would like) The urgency and importance of No comments
to draw theattention ofthe | settling the audit objections
Dclhi Administration tothe | has been impressed upon
reccommendation made in |  all concerned vide Delhi Ad-

para 38 of their First Report |  ministration’s Circular No.
(1951-52) and suggestthat |  F.9(2)/48-Fin. (B), dated the
the Finance Departmentof | 23rd May, 1959.t
the Delhi Administration |
should call for quarterly |
statements from the De- i,
ment concerned show-
ing the progress made in |
the disposal of Audit ob- |
jections pending in the |
various Departments and |
to sce that they arc replied |
to intime. The Executive |
Officers  should also, while |
inspecting the subordinate |
officers, make it a point to |



ensure about the disposal |
of audit objections and the |
improvements  cffected in |
the procedure as a result |
thereof, |

|

(i1) Steps may please be taken |

to clear the large outstanding |

audit  objections  against |
this department.**

Delhi Administration

:C 15 Home Affairs The  Committee take a serious The  Development  Commis- Further Report from
view of the cases where offi- sioncr, Delhi under whom the Ministry of
Rehabilitation cial - papers are stated to be  the Department isnow func-  Home Affairs
lost. They note that  the tioning is making cfforts 1o awaited.}
Delhi Administration. officer concerned nt the case tracc out the missing papers,
referred to in para 15 of  and  a further report will
Audit  Report, 1955 (Go-  follow. The Ministry  of

*See also S. No. 16 of Appendix T to the

*9See also S, No. 18 ibis,

vernment of Delhi) 1s still in
the service of the Govern-
ment of India.  They, there-
fore, desire that the matter
should be pursued with vigour
and attempts made by the
Delhi Administraton to trace
these papers and to institute
further proceedings against
the officials at fault,

Thirteenth Report of P, A, C. (Second Lok Sabha).

Home Affairs have also issued
instructions in regard to fix-
ing responsibility for the loss
of a file and instituting an
enquiry vide Office Circular
No. F. 3'11/OMU'Home/sg,
dnltc)d 10-7-1959. (Appendix
VID,

tNot grinted. .
$The y's note was received (Appendix VIII) after the finalisation of this Report and hence could not be considered by the Committee.

6g
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21 *32 Rationing & Civil Sup- A casc was reported in para 18

plics Department.

of the Audit Report, 1954
wherein it was stated that the
Agents appointed by the State
Government for receiving, sto-

-ringand distributing the ra-

tioned foodgrains in the State
had overdrawn large sums of
moncy by altering the amounts
in the cheques given in their
favour.

Morcover, the system of pay-

ment of freight by the Agents
was such as would have on-
abled them to draw refunds
of over charges without the
knowledge  of  Govt, The
amounts thus mis-appropria~
ted by the Agents were not
exactly worked out.,

There were other irregularitics

and breaches of contract too.
When the examination of the
Department  was  taken  up.
the Secretary submitted that

A note cxplaining

(Appendix 1X).

the latest The Committee note
position of the case submitted.

that one of the
accused in  this
case had filed an
appeal in the Sup-
reme Court—(all
others have been
acquitted). The
Committee  would
like to watch the
final outcome of
this case,



the case was already being
tricd in the court, and  was
stbjudice. ‘The  Committee
thercupon decided  to post-
pone the discussion,

*See also 3. No. 2§ of App.ratix [ to the Thirtee tn Report of P. A, C. /S_cond Lok Sabha),




APPENDIX I

Note regarding Recovery of Arrears of Land Revenue.

The Land Reforms Act came into force after the Rabi 1954 and the de-
mand for Kharif 1954 was thereby affected. Bhoomidari titles could not be
sertled in time. It was accordingly decided by the Delhi Administration that
arrears of Land Revenue for the period from Kharif 1954 onwards should be
recovered in instalments so as to avoid harassment to the newly-created
Bhoomidars. These arrears have now to be recovered harvest-wise, instead
of recovering in lump sum with the Land Revenue Demand of each harvest.
The recovery of one harvest of previous years demand will be made in each
harvest, that is recovery of Land Revenue Demand of that harvest plus Land
Revenue Demand of one previous harvest will be collected. In this way,
the recovery will be made during the period of 4/§ years starting with the
harvest when the Land Revenue assessment under the Land Reforms Act has
been completed in respect of each village. So far, revised Land Revenue
assessment has been completed in respect of sixty-six villages and recovery
in these villages was started from Rabi 1958 and in the case of these 66 villages
arrears will be completely recovered in four years.

Land Revenue Demand under the Land Reforms Act in respect of 66
villages, of which Land Revenue assessment has been completed works out
to Rs. 2,22,864 for 4 years for the period from Kharif 1954 to Rabi 1958 1.e.
Rs. §5,716 per annum. The totai demand of Land Revenue assessment so
far assessed is as below :(—

(1) Under the Land Reforms Act for 66 villages from Kharif 1954 to
Rabi 1958 : Rs. 2,22,864.

(2) Land Revenue demand under the Punjab Land Revenue Act in
respect of urban lands for the period from Kharif 1954 to. Rabi
1958 : Rs. 1,71,407.

(Note.—Demand for 20 villages. in which lands were partially affected by
Punjab Land Revenue Act and partly by the Dethi Land Reforms
Act, is still to be assessed for the revenue year 1958-59).

Thc progress of collection during the past 5 years has been as under :~—
Rs

1954-55 R T
1955-56 . . . 1,789
1956-§7 . . . . . . . 3,270
1957-58 . . . . . . . 53,793

1958-59 . . . . . . « '1,75,900
The above figures relate 1o Land Revenue in respect of agricultural

42
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All possible facilities are being given to the newly created Bhoomidars
in the collection of old]arreirs and demand of one harvest only out of previous
years arrear will be recovered unless recovery of larger amount at any time
on account of a bumper crop is considered desirable. The decrease in the
Land Revenue demand was due to the fact that after Rabi 1954, Land Re-
venue demand was recoverablie only in respect of those villages which were
affected by the Punjab Land Revenue Act within the urban limits of the
Deihi Territory. Land Revenue demand in respect of these 51 villages
amounted to Rs. 26,903 per annum. In addition to these §1 villages, there
were 20 villages in which part of the land was covered by the Punjab Land
Revenue Act and part of it wgs affected by the Delhi Land Reforms Act.
Therefore, it took some time to work out the exact details, as a result of which
Land Revenue demand of Rs. 9,223 per annum was assessed in respect of
these 20 villages. Thus, the total demard under the Punjab Land Revenue
Act in respect of those lands, which fell within the urban limits of the Dethi
Territory amounted 10 Rs. 36,126 per annum.

1840 (AM) L.S.—4¢



APPENDIX III
MINISTRY OF REHABILITATION
SuBJeCT :  Para 16 of the Delhi Audit Report, 1956
Information called for by the Public Accounts Committee.

A note showing the progress made in the realization of rents from dis-
placed persons and the amounts still outstanding for recovery on different
accounts vig., rent including ground rent and monthly instalments of pay-
ments for tenements sold under hire purchase system and the measures
adopted 1o ensure proper maintenance of accounts, the Property Registers,
etc.

Remarks by the Ministry of Rehabilirarion

A statement showirig the total demand, total recovery and outstanding
dues from the occupants of Government built property in Dethi as on 1-4-1958
is added to this note as Annexure.

2. The figures in the two statements are. however, approximate mainly
for the reasons enumerated below :(—
(1) Property Registers showing the particulars of the various types of
Government built properties under the charge of the Housing
and Rent Office were not maintained.

(i) Proper accounts of demand and receipt of rent were not maintained
in the early stages of the formation of the above office apparently
because adequarte staff with a background of accounts work was
not posted. It appears that prior 1o April. 1954 it has been con-
sidered that qualified Accountants could look after the account
work. However, audit pointed out in April, 1954 that an officer
of the starus of Assistant Accounts Officer was necessary.  The
Dethi State Government agreed to this subject to verification of
the position also by the Accounts Officer of Dethi Improvement
Trust as the Trust was dealing with similar problems. The
erstwhile Delhi State Government finally asked the Governments
of India’s approval for creation of the post of Assistant Account-
Officer in July, 1956, simultaneously requesting the Accoun-
tant General. Central Revenucs to suggest a suitable officer.
The approval of the Government of India for the post as well as
the acceptance of the Accountant General, Central Revenues for
posting an officer was received by the Delhi Adminisiration early
in 1957. The Organization was, however, transferred 10 the
Government of India on i1st Februarv. 1957 before the officer
could take over charge.

{s:1) The Accounts and Audit Officers concerned did not also perhaps
prescribe or suggest the maintenance of the necessary accounts at
the time when the Housing and Rent Office was set up on 23-8-1948.
It was only in 1951 that the Deputy Accountant General (Food
& Rechabilitation) (now Pay and Accounts Officer, Ministry of
Rehabilitation) prescribed the Rent, Demand and Collection
Register for properties. The Registers were, however, not
maintained properly for want of experienced and adequate staff,

4“
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(#v) Rents of properties were revised from time to time and were given
retrospective effect wherever they were reduced. These revi-
sions of rates were, however, subject to certain conditions which
involved complicated calculations.

(v) The arrears of rent, ground rent as well as cost of properties were
recoverable by the Regional Settlement Commissioners from the
compensation due to claimant allottees and their associates. The
amounts so recovered were not intimated to the Housing and
Rent Office by the Accounts Officers concerned (Accountant
General Central Revenues or the Pay and Accounts Officer,
Ministry of Rehabilitation) ia all cases. It is estimated that
approximately 50%, of the arrears will be cleared through adjust-
ment from compensation due to allottees and their associates.

{v1) Rent remissions were granted 1o the claimant allottees from cer~
tain dates depending upen the categories 1o which they belonged.
As these categories were framed on the basis of the dates of sub-
mission of the compensation applications to the Regional Se-
ttlement Commissioner, the specific category to which any
particular allottee pertained was not known to the Housing and
Rent Office.

(z#1) Demands against the allottees of properties sold on instalment
basis could not be assessed correctly as the actual final cost of the
properties was determined and communicated o Housing and
Rent Office long after the properties in question had been allo-
tted.

{viir) The work of aliotment of properties and recovery of cost. ground
rent, premium etc. was not entrusted to one single office. In
addition to Housing and Rent Office, the Ministry of Rehabilita-
tion. the Regional Settlement Commissioners and the Additional
Regional Settlement Commissioner (Sale<). New Delhi were also
collecting these dues.

3. The figures given in the Annexure are based on the information
suppliecd by the ficld staff and were collected in the year 1952, On the basis
of these figures, monthly statements of demand, collection and arrears are
being prepared and submitted to the authorities concerned. These figures are
fairly accurate. The exact arrears will be determined only after the Basic
Property Registers have been prepared and the accounts re-constructed.
This work is Hikely to be finished within two years.

4. The Office of the Housing and Rent Othicer was transferred to the
administrative control of the Ministry with effect from 15t February, 1957.
The problem of re-construction of accounts. maintenance of property re-
gisters ctc. is now receiving the attention of the Ministry. The following
measures have been adopted to ensure the proper maintenance of accounts,
property registers ete.

(1) A qualified Assistant Accounts Officer was  posted on 14th Feb-
ruary, 1957 to attend to the re-construction of accounts, prepara-
tion of Basic Records and proper maintenance of current ac-
counts. An Officer of the status of a permanent Under Secre-
tary with a back ground of audit and accounts work was posted
incharge of the office with effect from 1st August, 1957. Four
Accountants were posted in November and December, 1657. Two
Divisional Accountants already working there continued. Certaia
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additional clerical staff was also sanctioned on 29th May, 1958
to artend exclusively to the re-construction of accounts and pre-

paration of Basic Records etc.

(1) A Return of Government Built Propertics under the charge of
the Housing and Rent office has been prepared from the records
available in the office of the Technical Adviser to the Ministry.
The Registers have been completed, but their authentication
by the Technical Adviser remains to be done.

(111) The forms in which the re-constructed Property Registers-cum-
Ledgers and Recovery Registers for current dues should be
maintained were approved by the Ministry in consultation with
the Audit and Accounts Officers concerned. The work of re-
construction of accounts and property records was taken in hand
in November, 1957. Payments made by the occupants from
the vear 1948-49 10 1956-57 have been entered on the receipt
side of the ledgers after checking the counter-foils of the receipts
into the relevant Cash Books.

(i) All work pertaining to the administration of Government  built
property in Delhi has been centralized in the office of the Settle-
ment Commissioner (Government Built Property)  (formerh
known as Housing and Rent Officer-cum-Additional  Settle-
ment Commissioner).

{r) A workable system of adjustment of deductions made from the
compensation due to allottees and their associates has  been
adopted in consultation with the Accounts Officer and eflorts
are being made to bring to account all the past transacuons,

{v1) Efforts have been made to  step up realization by issuc of demand
notices and referring the cases of non-claimant defauliers  whe
are in a position to pay to the Collector for recovery of dues us
arrears of land revenue.

5. The accounts with effect from the vear 1957-38 are  being properh
maintained. These have recently been audited by the Director of Audit.
Food. Rehabilitation. Supply, Commerce, Steel and Mines.

6. This note has been vetted by the Director of Audit, Feod. Rebabihita-
tion, Supply, Commerce. Steel and Mines. New Delhi.

DHARMA VIRA.

Secretary 10 the Government of India.



ANNEXURE

Statement showing the total Demand, vealization and Outstanding

Balances under Rent, Ground Rent, and cost of Government Built Properties
in Delhi,

(In lakhs of rupezs)

Teotal Total
S.No.  Nuature of demand demand realization  Balance  Remarks
upto upto

31358 30-3-58

1 Rent . . . 198 -60 102-27 9633
2 Ground Rent . 4167 1576 2591
3 Instalments & Premium 5930 3192 2738
4 Cost paid voluntarily
or realised in auc-
tion . . 22581 22581
ToraL . . 525-38 37576 149.62

Statement showing the realization of rent, ground Rent and Pramum and
cost in respect of Governmen: Built properties upto 31st March, 1959.

(In lakhs of rupees)

Premium
Period Rent Ground & Ins- Grand
Rent talment.  Total
etc.
Upto 31-3-§3 . . . 2718 2-44 5-25 34-87
1953-54 . . . 1963 r-32 1:40 22-35
1954-55 . . . 15-42 1-30 1-31 18-03
1955-56 . . . 1216 1-09 1-45 14-70
1956-57 . . . 1199 5-20 143-78 160-97
1957-58 . . . 15-89 441 104-54 124-84

ToTAL . 10227 15:76  257°73 37576

LY



APPENDIX 1V

MINISTRY OF REHABILITATION
OFFICE OF THE CHIEF SETTLEMENT COMMISSIONER

No. 20(18)(vt) &I A!s9, Dt.  Feb. 60.

Note for the Public Accounts Commirree

In para 26 of their Thirteenth Report on the Appropriation  Accounts
of the Government of Delhi for the vears 1954-55 and 1955-56 and the Audit
Report thercon, the Public Accounts Commitice observed as under :—

“The Committee would like to be informed of the progress made in
the recovery of water charges from the holders of the tenements
in the Rehabilitation Colonics in Dethil”

Ministry’s Reply

A sum of Rs. 14-97 lakhs was paid upto 31-3-1958 provisionally to local
Bodies in Delhi for supply of water through public hydrants .  Against this
a sum of Rs. 4,58 lakhs has been recovered ull the end of June, 1959. The
amounts paid and collected vearwise are shown below —

Amount  Amount
paid to recovered

Year focal so far
Bodies

(In thousands of rupees)
1953-54 . . . . ‘ ‘ . 315 74
1954-55 . . . . . . . 279 13
1955-56 . . . . . . . 300 16
1956-57 . . . . . . . 251 IS
1957-58 . . S . ) . 352 50
1958-59 . . . . . . . .. 260
1959-60 . . . . . . . .. 97

(upto 30-6-59

TorAL 1497 458

The main reason for short recovery is that the work of reconstruction of
accounts in the Office of the Housing and Rent Officer [now Sctticment Com-
missioner (GBP)] has not vet been completed.  This work is expected 10 be
completed by the end of the current financial year. The cxact amount re-
coverable on account of water charges can be determined only after these
accounts have been constructed. It will, however, be noticed that the
recoveries during 1958-59 showed a considerable improvement. It is hoped
that realisations during 1959-60 onward will show satisfactory progress.
The displaced persons have been permitted to pay the arrears of the dues
owing from them in suitable instalments extended over a period of 7 years.
The full recovery of the dues will, therefore, necessarily be spread over a
number of years,

s
&
L.
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The Local Bodies were told on the 22nd August, 1958, that the water
charges from 1-4-1958 onward will not be payable by the Ministry and should
be realised by them direct from the residents of the colonies. The matter
is still under their consideration and their final reply is awaited.

DHARMA VIRA,
Secretary.



APPENDIX V

Note in pursuance of the recommendations made tn para 27 of the Thirtecnth
Report of the Public Accoants Commirtee (Second Lok Sabha).

Under the schemes saactioned by this Ministry for the rchabilitation
of displaced persons from West Pakistan small Urban, Rural and Educational
loans were advanced to deserving displaced persons through the agency of
the State Governments who are also responsible for the recovery thereof.
These loans were advanced to help the displaced persons to (1) settle in trade
and business etc. (#7) resettle on land and (i51) prosecute their studies in India
and abroad. Sums of Rs. 23,30,130;- under the small urban loan scheme and
Rs. 7,26,736/- under the Educational loan scheme for studies:in India, totalling
Rs. 30,56,866/- from the year 1947-48 to the year 1955-56 were advanced to
both claimant and non-claimant displaced persons in Delhi. The Social
Welifare and Rehabilitation Directorate had throughout been the agency for
granting these loans to the displaced persons.

2. The recovery of urban loans starts after the expiry of 3 years and s
completed in subsequent 3 years, while the educational loans are repayable in
4 to 6 years. 'These terms were, however, relaxed in the case of claimant
loanees with the introduction of the compensation scheme. As all loans paid
to the displaced persons were declared to form part of the Compensation Pool
the loans paid to the claimant displaced persons were considered to be as part
payment made against their verified claims. They were thus declared as
“Public Dues” under the Displaced Persons (Compensation and Rchabilita-
tion) Rules, 1955 to be adjusted against compensation payable to these claimant
loanees. Since the payment of compensation involves lakhs of claimants and
it is to take some time for these loanees to get their compensation, recovery
from them could not be made within the stipulated period.

3. Total amount recoverable as principal from displaced persons upto
31-3-56 was Rs. 17,94,204. This comprised of (s) loans granted in the year
1947-48 10 1949-50 which became completely recoverable on 31-3-56 and (1)
instalments in respect of loans granted during the year 1950-51 to 1952
which became fully recoverable by 31-3-§6 t0 31-3-59. The amount duc f{)r
recovery in respect of the first category of loans was Rs. 12,72,410/- (i.e. Rs.
6,20,430/- under the small urban loans scheme and Rs. 6,51,980/~- under
the Educational loan Scheme). The balance represents recovery due on ac-
count of loans of the second category. Out of this amount of Rs. 17,94,204/-
due on 31-3-56 for recovery, Rs. 2,18,046/- r.e. (Rs. 1,21,991 as urbun loan
and Rs. 96,055 as Educational loan) was recovered from the displaced persons
in cash upto that date (31-3-56), leaving a balance of Rs. 15,76,158/- still out-
standing against the displaced persons including claimants.

4- Therc is no doubt that the recovenies effected against the loans advanced
to the displaced persons in Delhi have not been satisfactory. The Social
Welfare and Rehabilitation Directorate who was asked in 1958 to explain
the low recovery gave the following main reasons :(—

(a) A large number of loances who were advanced loans in the year
1948-49, 1949-50 and 1950-51 were residing in camps at the time
of the receipt of the loans. They have since then been provided
with alternative accommodation or have moved away from the
camps and their present addresses are not known. .
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(6) The financial position of most of the loanees has been found very
poor and as such it is hard 1o make recovery of the loans from them
at all or in lump sum.

(c) Certain cases for recoverics of loans from defaulters as arrears of
land revenue were referred to the Deputy Commissioner of Delhi
but he refused to accept these cases in the absence of an en-
actment for the recovery of such loans from displaced persons
as arrears of land revenue and the matter was referred to the Chicf
Commissioner, Delhi in 1950. In 1956, i.e., after six years,
the then Dclhi State Government instructed the Dy. Commis-
sioner, Delhi to recover the loans from displaced persons as arrears
of land revenue in view of the decision of the Bombay High Court
reported as A.LLR., 1955, Bombay 305, Bank of India versus John
Bowner & Others.  Since then some cases are being referred to
the D.C. Delhi for recovery from the loanees.

5. The practice followed by the Social Welfare and Rehabilitation Direc-
torate was to accept whatever sum any loanec offered.  They solicited the
orders of this Ministry in October, 1957 whether they should continue the
practice of accepting whatever small instalments the loanees offer or they should
insist on the payment of total loans due under the original terms and condi-
tions. They, however, feared that if the latter course was followed, the whole
loan might become a dead loss to the Government. In order to avoid hard-
ship to the displaced persons and to increase the percentage of recoveries, the
Social Welfare and Rehabilitation Directorate were asked to continue their
practice of accepting whatever small instalments the loanees offered. They
were, however, asked to make it clear to the loanees that such acceptance was
() without prejudice to the terms and conditions on which the loans were
originally granted and that the Government was free to take such action as
may be open to it under the original terms and conditions and (i1) these re-
coveries were without prejudice to the Government’s right to change the terms
and conditions on which the loans were originally granted on account of the
increased concession in the number of instalments etc.

6. According to the terms and conditions, loans paid to the displaced
persons upto the year 1952-53 (f.¢., 31-3-1953) feil duc for complete recovery
on 31-3-59. The total amount advanced to the displaced persons upto the year -
19§2-53 was Rs. 21,61,416/- (1.¢.,R5.14,34,680/- under the Small Urban Loans
Scheme and Rs.7.26,736/-under the Educational Loan Scheme). In addition
some amount also became due on account of loans granted during the year
1953-§4 10 1956-56 under the Small Urban Loan Scheme.  The total amount
under both these categories due for recovery on 31-3-1959 was Rs. 27,15,786,-.
As against that a sum of Rs. 6,66,193/- (Rs. 4,38,356/- under the small urban
loan scheme and Rs. 2.27,837/- under the educational loan  scheme) was re-
covered from the displaced persons upto that  date leaving a balance of
Rs. 20,49,593/- still outstanding duc for recovery. Thf: amounts whi_ch have
been adjusted against the verified claims, but _the intimation of which has
not yet been indicated by the Office of the Chief Settlement Commissioner
and the amounts which are to be remitted in accordance with vanous remis-
sion schemes, are included in the figures of Rs. 20,49,593/-.

7. With regard to educational loans it may be mentioned that all such loans
irrespective of the amount, paid to the non-claimants, are to be remitted
in accordance with the remission scheme of 4th May, 1954 (Annexure) and the
recovery from the claimant loances is to be made from their compensation,
‘There arc about 1400 such loances, out of whom only 142 have so far declareg
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themselves as non-claimants. The rest can, therefore, be presumed to be clai-
mants. Out of the 142 non-claimants the Social Welfare and Rehabilita-
tion Directorate have so far recommended for remission 111 cases involving
Rs. 65,567/~ (Principal only) which brings out an average of Rs. 590/- per
loanee. The sum of Rs. 4,98,899,- which is still outstanding against the dis-
placed persons under this scheme will thus be further reduced to about Rs.
4-15,033/- when the sanction for the write off Rs. 65,576/~ (Principal only)
outstanding against 111 non-claimant loanees and about Rs. 18,290'- out-

standing against 31 loanees (at an average of Rs. 590/~ per loanee) is issued by
this Ministry.

8. As the Social Welfare and Rehabilitation Directorate did not have the
necessary machinery for the recovery of these loans and all such cases were
referred by them to the Deputy Commissioner, Delhi, it was felt that this work
could best be handled by the Delhi Administration through the agency of the
Deputy Commissioner. The work regarding recoverv of urban loans was,
therefore, transferred to the Delhi Administration in January, 1959 and the
Deputy Commissioner, Delhi is taking vigorous steps for the recovery of these
loans as arrears of land revenue.

9. The urban loans can no doubt be recovered as arrears of land revenue
ut even recourse to this provision is not of much help in all cases because
the financial condition of a very large number of grantees of these foans is such

especially at the present time when the prices of the commodities are high
and recoveries from them may not be possible.

L. J. JOHNSON, 1.C.S,,
Joint Secrerary 1o the Govt. of India.



ANNEXURE
No. 10(9)/RHA 54
GOVERNMENT OF INDIA
MINISTRY OF REHABILITATION
New Delln, the 4th May, 1954.

SUBJECT :—Remussion of certain loans advanced 1o nen-clamant displaced

persons from West Pakistan for trade, business, industry and
cducation.

I am dirccted to state that as a result of representations, the Govt. of India
have decided not to recover certain sums advanced as loans to displaced
persons!from West Pakistan who have no verified claims under the Displaced
Persons (Claims) Act, 1950. These are :(—

(1) Loans of Rs. 3co or less given under the Small Urban  Loans
Scheme for business, trade and industry ;

(2) all loans for cducation {other than for education abroad) irrespec-
tive of their amount.

Both the un-recovered principal and interest thereen as ¢n the 3151 March,
1954. will be remitted.  In case ot (1. the maximum Imit of Rs. 3cc - applies
to the loan as initially sanctioned.  If the inuial lean was 27 and the sum now
outstanding is Rs. 3¢5 including the interest. the total sum of Rs. 3¢5 will ke
remitted.  On the other hand. it iniually the emcunt of the Icen was more
than Rs. 3c0 - but after taking into acceunt any repayment made, the cuistend-
ing amount now is less than Rs. 3co, the persen will not be covered by the pre-
sent decision.

2. If a displaced person  or any member of his family took more than
one loan for business. trade or industry the aggregate of all the loans will be
taken account of in determining whcther the loan should be written off.
Loans taken for business and education will however, be treated scparately.

3. Ifaloan under the Small Urban Loans Scheme was sancticned for more
than Rs. 3co - the entirc loan will be recoverable.  The present decisien does
not imply that an amount of Rs. 3co - out of such lean will be remitted.

4. Claimants i.c. those having verified claims under the Displaced Persons
(Claims) Act. 1950 or the corresponding Ordsnance and Act of 1954, are not
covered by this decision, and the loans taken by them or their family members
will continue to be recovered. They are, however. eligible to apply for the
concession of postponement of recovery upto 1, 1oth of the vatue of their claims
under the Scheme announcement by the Govt. of India in April. 1952.

5. State Governments are requested to issue instructions to their cfficers
to implement the above decisions. Persons wishing to have their loan remitted
may be invited immediately to submit applications to the authorities of the
State concerned together with an affidavit particularly stating that they have
no claim to their credit or to the credit of their father, mother or a member of
the joint family. The father’s affidavit must necessarily be obtained in the case
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of educational loans and should be taken also in others unless the State Govt.
is fully satisfied that the father has no claim and wishes to dispense with  his

affidavit.

6. To the extent loans are remitted, the liability of the State Govt.
for the repayment of loan to the Central Govt. will be reduced. It is, therefore,
requested that in order to record the reduction of the amount of such remis-
sions against the State Governments in the books of Audit, a separate statement
in triplicate should be sent to this Ministry by the end of August, 1954.

7. It is expected that the remission of loans would be completed by the
31st July, 1954. A monthly statement showing the number of persons and
the amount of loans (under the Small Urban Loans Scheme and for education
separately) remitted may please be sent to this Ministry for information.

NAKUL SEN,
Joint Secretary to the Govt. of India.



APPENDIX VI
Dellii Milk Supply Scheme

The Delhi Milk Supply Scheme was originally proposed bv the erst-
while Delhi Statc. But due 1o the importance and magnitude of the project
and the erstwhile Delhi State becoming Union Territory with effect from
November 1. 1956, it was decided that the scheme would be implemented
by the Union Minisuy of Food and Agriculture (Department of Agriculture).
At that stage, the scheme had not been included in the Second Five Year
Plan and no provision. therefore. existed for its implementation. It was
subsequently decided to include the scheme in the Second Five Year Plan on
the condition that its cost would be met from the Ministrv’s provision for
Centrally-Administered schemes under that Plan. )

2. The scheme aims to supply more or less the full milk requircments
of the capital citv, exisung as well as increased  due to growth in population

“within the next decade or so. For this purpose, it provides (i) procurement
of milk from the rural arcas of Dethi, U. P. and Punjab through a chain of
nearly 30 milk collection and chilling centres 5 (71) removal of milk animals
from the urbanized limits of the capital ¢ity and their resettlement in a num-
ber of cattie colonies to be set up bevond these limits; (717 establishment of a
Central Dairy for the processing and bottling of mitk and manufacture of
milk products : (ro) distribution of milk thiough a chain of 1,cco milk depots
and so all-day milk shops : and 2 establishment of a milk Beard to  assume
control of the scheme. The scheme 1s estimated to cost Rs. 328 lakhs. It
will also require an imprest ot Rs. 1e lakhs to be used as revolving capital
o meet the running coste.

2. The scheme is being assisted e the ture of £ &cc.cce by the Govern-
ment of New Zealand under the Colombe Plan,

3. The work of implementation of the scheme started in November,
1967.  For this purpose an ad-fiec Milk Board. which has the Chief Com-
missioner. Delhio as ity Chairman. and representatives of the  Ministries of
Food and Agriculture, Finance and Health. Planning Commission, Dethi
Administration and the State Governments of UL P. and Punjab, was cons-
tituted carlier.

4. Difficulties having been experienced in acquiring adequate arca of
land required for the proposcd cattle colonies, this part of the scheme could
not be proceeded with so long. But recenty wtwo sites. each for housing
nearly. 4,000 milk animals, have been selected in consultation with the Town
Planning Organisation and preliminarics necessary to acquire the 1equited
area at cach place are being carried out.  Further actien 1o develop the
area and to parcel it out in small plots on long lease 1o individual milkmen,.
at present residing in Delhi. would be taken as soon as the requited 2ica came
to hand. The plans of the cattle colony are being prepared by the Town
Planning Organisation.

s. Considerable progress has. on the other hand. teen made with the
rest of the scheme. The up-to-date position is summarized belew —

(1) Milk Collection amd chilling centres.
Locations for 19 centres have been sclected; land for 12 of these Las
been acquired;



cquisition proceedings for the remaining seven have been set afoot
and in most cases have reached an advanced stage towards
completion.

Buildings for three centres have been nearly completed those for
another two are well on the way towards completion while
work in respect of another four has just started.

“Equipment for 20 centres has been ordered that for 10 centres has
been received in Bombav and work of erection dt one centre
(Muradnagar) has alreadv started.’

{t1) Central Dairvy

Ceantral Dairv has been located near the Pate! Nagar Railway Station
where an area of 33 acres has been acquired.

"The building work of the Central Dairy and its ancillary structures
is progressing well. The target date fixed for its completion
is July 31, 1959.

The entire machinery and cquipment required for the Central Dairy
has either bzen received at cite or is on its way to the Dairv. The
work of erection and instllation is also in progress and the targer
is to complete it by the 31st Julv, 1959,

(eiy Milk Distribution arrangemoents

To bexin with locations for 275 milk depots and all-dav milk shops
have bren finalizzd in con<ultation with the local authorities
owecerned 7Dethi Administravion. N.D.MUCL Dethi §Develop-
m:nt Auathorv. Ratlway authorities, eted.

Each m'lk dexpoc will operate from a prefabricared ‘'milk booth. which
v bring mrwfactured and will be instatled ¥y the Hindustan
Housing Factory (Privare’. 1ad.

{10y Establishment of a Milk Board

As previouslyv suated. pending the constitution of o Mitk Board,
an Ad-Hoc Milk Board has been functioning.,

The <taff set-up necessary for operating the scheme s now being
finalized.

6. Conmencemonr of the Schem> It is hoped that the scheme will start
aparatin? within the next three months or <o



APPENDIX VII
No F. 3/11/OMU/Home/s¢
GOVERNMENT OF INDIA

MINISTRY OF HOME AFFAIRS

New Delli-11, the 10th Fuly, 1959
19th Asadh, 1881

OFFICE CIRCUILAR
Subjece 1 1.0SS OF FILES.

The procedure 10 be adopted when a file has been lost was indicated
4an Office Circular dated 9th March. 1959, According to that procedure,
the fixation of responsibility for the loss is one of the ftems of action that
has to be taken whenever the loss of a file is reported. It would appear
ahat such action is not being taken prompily and in all cases.

2. Recently the loss of o file cume 10 Ho AL’ notice and H. M. has
observed that serious notive requires 1o be taken whenever any file is reported
as untraccable in the Ministryv, He has directed that whenever a file is
reported to be lost the higher otficer incharge of the Division should imme-
diately undertake enquiries and fix definite responsihiliny en the person
through whose default the loss oocurs. Ho ML has further observed that
in some Gises 18 might even be necessary 1o enrrus the enquiry to the In-
relhigence Bureau.

3. L am desired toompress upon all the otboes in the Ministry that
actiont on these lines should be taken prompth whorover necessary and the
rosttlt reported o the undesiene

TC A SRINIVASAVARADAN,
Depury Seerctary teo the Geovr. of India.
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APPENDIX VIl
MINISTRY OF HOME AFFAIRS
Note on Para. 35 of the Thirteenth Report of P.A.C. (Sccond Lok Sabha)

The Delhi Administration have since been able 1o trace the report of
the enquiry officer by whom departmental er.quiry was conducted regard-
ing the theft of Rs. 1,084 in the office of the Assistant Registrar, Cooperative
Societies (Rehabilitation) which occurred between the 13th and the 16th
August. 1949. The report contains a copy of the order passed on the 231d
December. 1950, by the then Scoretary. Relief and Rcehabilitation to the
Chicf Commissioner. Delhi. fixing the responsibility on members of the
staft of the said office and awarding punishments 10 the oflicials at fault.
A copy of this order is attached. wherefrem it will be  observed that the
services of one emplevee were terminatcd. g warning was administered to the
Accountant and an adverse entry was alse made in his character yoll. The
head-clerk of the office was also administered a warming.  Thus, adequate
punishments have alrcady been awarded to the ofhcials at fault and no fur-
ther action appears to be called for in the mater.

R. R. BAHL,
Forni Sccrcrary io the Gevr. of India.
ORDER

I have gone through the report of the Assistunt Registrar Co-operatine
Societies {General), forwarded by the Deputy Commissioner under his
fetter No. 2c70 STDC dated the 13th September, 1ysc and hereby order
as under :(—

Although the Police have reported that inspite of therr best cfboits no
clue of the culprits could be found and the case was sent up as untraced  and
that no one was  suspected  in this  casc. 1 feel that  Shri
cannot be absolved of his negligence in not checking the cash  immediately
on his arrival in the office on the 16th August. 1949,  He was also curcless in
leaving the cash box und the kev on the table unattended while he Jeft the
room for a short period.  He should be warned and an adverse enuy be
made in his characier-roll.

The conduct of Dafirv. as he has admitted himself,
is to sav the least, most objectionable. I understand that he is a tem-
porary Government Servant. His services should be terminated by giving
him one month’s notice. .

An earlier reference should have been made for the provision of a safe
in the office of the Assistant Registrar Cooperative Societies (Rehabilitation)
especially when unsatisfactory arrangements for keeping the cash in that
office were pointed ourt in writing by Shri Brij Behari Lal on 20-4-1949.
It would appear that Shri was responsible for the delay
end should be warned 1o be more careful in future.

1 agree with the Deputy Commissioner that Shri  the
then Assistant Registrar, Cooperative Societies (Rehabilitation), has  also
acted in a some what irresponsible manner but since he has left service the
martter should not be pursued any further.

(84.) GOVIND H. SETH.
23-12-50.
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APPENDIX IX

Note regarding Ratiom‘ng. and Civil Supplies Department embezzlement
of funds in the Delhi Grain Syndicate.

M/s. Delhi Grain Syndicate were appointed as the agents of Govt. for
procuring, distribution and storage of the rationed foodgrains in Delhi
under the terms and conditions of the agreements dated the gth May, 1944
and 4th March, 1948. These agreements remained in operation upto the
19th January, 1953.

2. The scheme of procurement and distribution of foodgrains under the
system of rationing was initially kept outside the Govt. funds. A cash and
Credit Accognt was opened with the Imperial Bank of India (new State
Bank of India) with the deposit of Rs. 5 lakhs being the entire subscribed
and paid up capital of the Syndicate. The Govt. gave a guarantee of Rs. 45
lakhs to the Bank for the overdraft to that extent by the Syndicate. The
Railway freight used to be paid by means of cheques drawn by the Syndicate
so far as E. P. Railway and E. I. Railway were concerned and cash payments
used to be made to B. B. & C. I. Railway. After payment of railway freight
the Syndicate was required to submit a detailed bill showing the drawals
and disbursement made by it.

3. It was found that the Syndicate was drawing more funds than it
was required for payment of railway freight. It was, therefore, decided to
close the cash and credit Accounts and to open a current account in the
name of the Director of Civil Supplies. This was done w.e.f. 1st January,
1952 when the system of payment of railway freight by means of credit note
was introduced.

4. In the month of Alarch, 1952 when the accounts upto 9/52 were
being audited by the local audit party of Accountant General, Central Re-
venues, it was detected that there was an overdrawal of Rs. 7,54,549 made
by the Delhi Grain Syndicate from the Cash and Credit Account and diverted
this amount to their private ends. The following action was immediately
taken :

(1) The Syndicate was called upon to refund the overdrawal. A
sum of Rs. 4 lacs and 70 thousand was recovered in cash from the
syndicate while the balance was adjusted against their outstand-
ing bills then pending.

(2) Three of the officials of the Accounts Branch were suspended.
Two of them were prosecuted for forgery and substitution of
false bills. They were tried along with the Director of the Syn-
dicate. All the accused in this case were acquitted except Shri
Shayama Chandra who has now filed an appeal in the Supreme
Court of India against his conviction.

s. The following further comments are offered on the points raised by
the audit :—

() Non-recovery of a sum of Rs. 7,79,000 on account of shortages—The
claim of the Govt. on this account has been repudiated by the Syndicate.
The matter is now under examination by the Ministry of Law (Litigation
Section).
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() Payment of interest on Rs. § lacs.~According to clause 6 of the
Wheat Agreement, the Syndicate had been paid interest at 3§% per annum
on the entire paid up capital. The objection of the audit was examined by
this Administration in consultation with Law and Judicial Department and
held that the payment of interest in full onthe sum of Rs. §lacs deposited
by the Syndicate in the Cash and Credit Account, which was the entire subs-
c;-n;ibcd capital of the Syndicate, whether in deposit or in circulation, was in
order.

(i) Withdrawal for agent for siding charges.—The siding charges being
paid to railway were admitted by the Accounts Department as according
to the terms and conditions of the Agreement all railway charges, were to be
borne by the Govt. when it came to light that the siding charges saved the
S yndicate from cartage etc. the entire amount spent by Govt. was recovered
from the Syndicate.

(tv) Embezzlement of funds obtained by the Syndicate—The police in-
vestigation revealed that the Syndicate obtained refunds of railway claims
to the extent of Rs. 23,800 which was not credited to Govt. Account but
was misappropriated either by the Directors of the Syndicate or by its em-
ployees. Four cases on this account were registered against the Directors
and employers of the Syndicate. In three cases the accused were acquitted
while in the fourth case they have been convicted. They now filed an appeal
against their conviction.

6. When it came to light that the Syndicate was persistently making
breaches of the contract, the management of the Syndicate was taken over by
the Government under clause 20 of the Wheat Agreement, on the 23rd
September, 1952. The contract was ultimately terminawcd on the igth
January, 1953. During the interim period from 23rd September, 1952 t0
19th January, 1953, the functions of the Delhi Grain Syndicate were per-
formed by three Government officers on their behalf and on their account.



APPENDIX X
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF EXPENDITURE)

NOTE

The circumstances in which the rate of interest ana tne terms and
conditions for repayment of loans could not be indicated in the letters con~

veying sanctions for grant of loans in these three cases are explained in the
following paragraphs :—

Loan for development of Cotrage and Small Scale Industries.

In their letter No. 11-Cot-Ind (4)/53, dated the 29th September,1954
the Government of India in the Ministry of Commerce and Industry conveyed
the sanction to place at the disposal of the Delhi State Government a sum

(l);e Il{hs 10 lakhs for the grant of loans to cottage and small scale industries in
1.

The loan was to be disbursed under the State Aid to Industries
(Centrally Administered Areas) Model Rules, 1949. which contained the
terms governing these loans including the rate of interest and period of re-
payment of the loans. This amount could not be drawn before the 1st
October, 1954, from which date the Government of Part ¢ C ’ States (Amend-
ment) Act, 1954, came into force resulting in the Delhi State Government
having its own Capital and Loan Account in the Consolidated Fund of Delhi.
The sanction for the grant of this loan of Rs. 10 lakhs had, therefore, 10 be
reissued by the Government of India in the Ministry of Commerce and
Industry letter No. 11-SSI(4)/53, dated the 11th February, 1955. The
question of the rate of interest chargeable from the Dethi State Government
and the period of repayment of these loans was not settled for the rcasons
indicated in the following paragraph rclating to loans for financing of Capital
Expenditure.

Loan for expenditure on financing Capital expenditure.
(1) Capital outlay on buildings.
(#5) Capital outlay on roads.
(15} Transfer to Contingency Fund.

As mentioned above, the Amending Act of 1954 conferred upon the
Part ‘ C* States thc power to borrow from the Central Government (and
not from sny other source) and to include in their Consolidated Fund the
Capital expenditure and provision for loans and advances. Thereafter, the
whole of the requircments of these States for Capital outlay was met by loans
from the Government of India. Prior to the Amending Act com’ng into
force, the expenditure on capital outlay was incurred directly by the Govern-
ment of India and the effect of the Amending Act was mercly to treat .lhc
corresponding amounts as loans to the Part ‘' C’ States. Taking this into
consideration and elso the fact that, in the opinion of the Ministry of Law,
all propertics is. the Part * C’ States vested in the Union, it was decided on
the 15th March, 1955, not to charge, for the time being, any interest on losns of
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this category.  Besides, as the Delhi State needed substantial grant-in-aid
from the Centre to meet the gap in their Budgets, any interest charged on
these loans would have been an indirect burden on the Centre itself. There
was, therefore, not much points in creating the fiction that the Delhi State
would be paying interest and making capital repayment in respect of loans
taken to cover such outlay.  Further, the States Reorganisation Commission
bad meanwhile been appointed and, therefore, pending further consideration
of the issues involved, the advice of the Ministry of Finance was that the terms
and conditions of the loans whichwere required immediately to cover the
Capital outlay of the Delhi State might be left open. The subsequent
events resulting in the Consolidated Funds of Delhi and Himachal Pradesh
merging in the Consolidated Fund of Inaia with effect from the st November,
1956, justifies the view taken earlier. Now there is no qiestion of the
Central Government recovering any interest of principal from the Delhi
Administration as Delhi is a Union Territory.

Loan for the grant of Taccavi advances.

The Government of India in the Ministry of Food and Agriculture ac-
corded sanction in their letter No. 18-3/55-F&S, dated the 31st March 1955
for the payment of Rs. 745,300 to the erstwhile Delhi State Government for
the grant of Taccavi Loans to cultivators in the Delhi State during the year
1954-55. The sanction was issued in response to an urgent request from
the Delhi Administration which did not indicate the period #ithin which the
loan was to be repaid. As the sanction had to be given on the last day of the
finarcial year, the rate of interest to be charged could not be mentioned as
that depended on the period of repsyment of the loans. Subsequently, on
receipt of the required information from the Delhi State Covernment in
respect of loans for the purchase of bullocks (Rs.1,65,000) 8nd for sinking of
wells (Rs. 4,99,200), the Government of India prescribd the rate of interest in
respect of these items in their letter No. 18-3/55-F&S, dated the 26th April,
1956*. The rate of interest for the remaining item of Rs. 81,100 which had
been advanced for the purchase of tractors coufd not be prescribed at that time
as the Delhi State Government had stated that the recovery period of
those loans was fixed by them in each case.  In May. 1956, the Dclhi State
Government intimated that the sum of Rs. 81,100 advanced for the purctase
of tractors in the year 1954-55 was recoverable in 10 equated bicnnial ins-
ta.ments from the harvest following that in which it was advanced. On
the basis of this information, the Government of India actually conveyed
the rate of interest and other terms of repayment of the loan of Rs. 81,100
in their letter No. 18-3/55-States dated tgc soth October, 1956.*

N. N. Wanchoo,

17-9-1958.
Secretary 1o the Government of India,

. " Loan for Amount  Period of Recovery Rate of Interes:
Rs. %p .8

(1) Purchase of bullocks 1,635,000 2 yeans 3

(2) Sinking of Wells 4,99,200 10 years 4

(3) Purchase of Tractors 81,100 10 equated bien- 3§
nial instalments



APPENDIX XI

Summary of the conclusions|recommendations of the Twenty-fourth Report of
the Public Accounts Committee on the Appropriation Accounts of the
Government of Delhi for the years 1956-57 (15t April 1956 to 3Ist
October, 1956) and Finance Accounts for the years 1955-56 and 1956-57

(xst April, 1956 to 315t October, 1956) and Audit Reports thereon.

Ministry or
Department

Conclusions/ Recommendations

S. Para
No. No.
1 2
1 4
2 6&7

Rchabilitation The Committee are concerned to see that the

Ministry of Rehabilitation have not so
far fixed responsibility for laxity in supervi-
sion by the supervising officials concerned
for incomplete and improper maintenance
of Accounts. They, therefore, desire that
Government should pay more attention
to this aspect in the interests of efficient
administration and submit to them a
report stating the action taken in the
matter as early as possible.

Rebabilitation  While the Committee apfrcciatcd the difficul-

ties faced by the Administration at that
time immediately following partition, they
felt that the Departmental Enquiry Com-
mittee bad rightly held that the Housing
and Rent Officer and Secretary, Relief
and Rehabilitation Department of the
erstwhile Delhi State, together with their
subordinate staff directly connected with
the work of this organisation, should share
the responsibility squarely for this unsatis-
factory state of affairs. The Committee,
therefore, felt that the disciplinary aspect
of the case had not been pursued fully
and asked Government that the cases
should be reviewed.

The Committee now find from the note
furnished by the Ministry that the Govern-~
ment have decided to convey their dis-
pleasure to all the officers and to make
necessary entries in the confidential reports.
In the opinion of the Committee, Govern-
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11

12

16

ment have been needlessly mild in this
case, although the officials were guilty of
serious lapses amounting to  culpable
negligence.

Rehabilitation The question regarding the maintenance of

W.H.&S.

Rehabilitation

Dclhi Ad-
ministration

Rehabilitation

Delhi Ad-
ministration

Dclhi  Ad-
ministration

the property registers by the C.P.W.D.
has becn taken up by the Ministry of Re-
habilitation with the C.E., CP.W.D. and
the Ministry of Works, Housing & Supply.
The Committee would like to be apprised
of the final decision in the matter.

The Committee understand that the work

regarding recovery of the outstanding
urban loans has becn transferred to the
Dcthi Administration in January, 1959,
and that the Deputy Commissioner, Delhi
is taking vigorous steps for the recovery
of these loans as arrears of land revenue.
The Committee would like to know the
progress made in regard to the recovery
of these outstandings.

The Committee would like that the work

rclating to the completion of personal
ledger accounts of the various categories
of loans should be done expeditiously,
as without the knowledge of the precise
amount of loan outstanding against cach
loanee, recovery will not only be incomplete
but also be delayed.

As regards the Departmental proceedings

against the dclinquent officials responsible
for the irregalarities in the accounts of the
Motor Vehicle Licences, the Committee

- understand that the Accountant involved

in this case had retired from service in
August 1958. The Committee feel that
the fact that the official had retired is not
sufficient justification for not taking action
against him in the matter. In this con-
nection, they would refer to Article 351-A
of the Civil Service Regulations (as
amended by C.S. No. 20 dated 30-9-1958),
and desirc that the disciplinary aspect
of this case may be reconsidered by the
Delhi  Administration.

As regard the contention of the Delhi Ad-

ministration that it would be unfair to
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take any action against the Motor Licenc-
ing Officer, the Committee are not satis-

fied that he should have been completely
exonerated.

7 17  Food & Agri- The Committec understand that the Milk
culture Supply Scheme has started functioning
(Deptt. of in the Capital from 1st November, 1959.
Agriculture). The Committee would like to watch the

financial working of the Scheme. They
trust that to cnable Parliament to have a
proper appraisal of the various aspects
of the working of the Declhi Milk Supply
Scheme, a Financial Review pertaining
thereto will be incorperated in the Ap-
propriation Accounts of the Ministry of
Food & Agriculture (Department  of
Agriculture).

8 19 Rchabilitation The Committee find that the delay in re-
constructing the accounts in the Office
of the Housing and Rent Officer had ham-
pered the recovery of water charges from
the holders of the tenements in the Rcha-
bilitation colonies in Dclhi.  The Com-
mittce do not feel happy at this state of
affairs, the responsibility for which lay
squarcly on the Ministry. Had the
accuunts been maintained properly from
the outset, the recovery could have
been effected  currently from the dis-
placed persons withour its being a burden
on them. The amount has swell:d to
such proportions that recovery thereof
bas become a problem for Government,
They trust that the arrears will be re-
covered expeditously.

The Committee understand that the local
bodies have been asked by the Ministry to
recover the water charges from 1-4-58
onwards from the residents of the colonies.
The Committce would like to  know
whether this instruction is being imple-
mented by the local bodies.

MGIPND—1840-Ali-LS I---1-3-60m=1700.






